IN THE CENTRAL ADNMINISTRAT IT TRIBUNAL
PRINCIPAL BENCH, NEW DEIHI

©
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DATE OF DECISION : 10.09.1992

O.A. Ne. 423/87

Shri Krishan Kant " veofpplicant
Vs. ' )
Unien ef India & Ors, .. .Respendents

0.4, Na. 537/87

Shri $.S. Rastegi & Anr. ...fpplicants
Vs. - | |
Unisn of India & Ors, -+eo.Respondents

O.A. Ne. 563/87

Mcs - Sudesh Mehta & Anr. «..oplicants
Vs . '
Unien of India & Ors. ., .Respondents

0.A. No. 688/87

Smt . H.K. Bagga & Anr. .o +fpplicants
Vs . '
Unien ¢f India & Ors. ' "~ ...Respondents
’ . |
. CORAM g '

Hon'ble Shri J.P. Sharma, Member (J)

For the #pplicants -+ «Shri Rajeev Shar

‘ Ceunsel
Fer the Respondents .. .Mrs .Avnish 4hlaw
\ : Ceunsel

l. Whether Reperters ef lecal p#pers may be
allewed te see the Judgement? \j&

2. Te be referred te the Reperter or mt?“&—ﬂo
: JUDGEME NT

In OA 423/87, Shri Krishan Kant was werking as

\”

.002'. ¢
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: . | Deputy Educatlon Off icer, Televxsion Branch, Dire' corate
/ ;,.', ~ s / ' ,‘-,
4 of Education. _The grlevance -f the q)p].icant is that

A e PP TR

N he represented W r.t the order dt 28.8.1984 for grant
5 qtf '_sta_gr_j_a.tic'n _:in_j;ncr'c_meqts,” but the same has not ‘been »
allewed .and he has claimed the relief that the applicant

be .gi\':e'n stagnatio_n' increment accerding te his

_eligibility giving the benefit ef the erder dt. 28.8.1984.

-

!

.. 2. InOA 537/87, Shri S.S. Rastegi and Shri Say an-s,ilngh
o ha{(e._fi;ed [the geint mplicatien. Appli.cant No.l 'was

v,___:v.'_workmg as. Deputy Education Officer, SPCD Cell and

. _ﬂeel.ic.a.@t ’\?-..2 \waS”_w.?kitzg #s Principal, @SSS, Begampur,

New D:,é_léh;. Both of them have 2 gr:uevance of non grant of

Tewomd TN Lo bl gdaa T SR T SR S

T -'stag‘natiqn»incremcrrt._ N U : .
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3, N In OA 568/87 Mrs Sudesh Mehta and Miss Vimla Talwar
Y S S LA S gint IR I :
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jomtly flled the applicatun. Applicant No..l was wotkmg

PP

as Deputy Educatnn Offlcer, SEERI Defence C‘olony. New

R R se t e - : BTSN
By 2 T3 L Y B A i Tw

¥

‘ Delh:.\and :pplicant Nc 2 was werking as District Educatun :

'Officer, che 18 District South, Dfence Coldny, New Delh:..;‘;
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Both of them have _also the grievance of nen grant ef

PN

stagnatien increment.
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4.  In OA 688/87, Shri H.K. Bagga and Shri Bhan-Pal
Singh jeintly filed this applicstien. Applicant No.l
‘zvv‘vaé work:.ng as Princ i‘bfal,' CGSS,Narama and applicant Ne.2

" was working as Principal in GBSSS, Anandvas, New Delhi

andthey have alse the same grle vance of nen gfant of

L
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" stagnatien increment.
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s, | “Since all these mpllcationsare fer the same
ml;i.‘ef', se they are taken up.:t-geihe_r. Shri Krishan

" Kint, soplicait in OA 453/87, was prometed a5 Principal

T wie f. 215 .1971 .Shri s.s Rastogl, épélicaht Ne .l ana'
S Sned S s, LA 62 18 oA 37/ vere
promcted”és Prmc-:ipal w.e .f 6 1.1970.' Mrs . Sudesh M_ehta;‘
v “dppligant Ne .l "'ga‘r'id_ Miss Vlmla TSlwar, spplicant Ne.2 in

' 0A 569'/87"m‘be pmmoted F Pr:.nc:.palwef 6.12.1965 and

. 19.8.1964 reSpectlvely. ShrJ. H.K. Bagga, appl:.cant Ne.l anc
.. R Cur N

Shri Bhan Pal Singh, qopliéant Ne .2 in OA 688/87 were )

'pmm.ted W e.f 20 11 1967, The facts,cgmag,' to-all

~the cases are that all the appllcants were pmmted as |
.\ . : : - P i

Pnncipal by the duly constltuted DPC with effect frem
“the aforeSaid dates. There are about 370 p.sts of male
”and female Pr1nc1pals in the Directorate of EdLlCctl.n, Delhj

L

4.
.

®e '4000



,v-J'

Adm;nistratiqn. ‘l‘hem are. i:ertaa.n p&sts in the Dire ctorate

- : ; f = ,"‘--: 5
cart J.nz.ﬁ ST ~ T S itL A B s

Offiqer 1n Televms ien Branch F:Leld Officer in the State

EEENS RO FRS I ALY Ins titute of-Edutat iﬁibe"ie’*ti‘cef"‘B‘téﬁch’,r;_Lecturer in State

-

: ,Ins ﬁfit“té;;!:f;:ﬁdm? atisn, Science:Cou ncedler in Science

A A :‘.';:?'Bft‘.:,ﬁéh, -.Deputy Educatien Officer in Sports. In the .
LR ’D:[rectera’ﬁe of Educat:un, there are tota],r feur dxstricts

and28 sesz’aio"f’zs“th foijif-"?'afstfiélts 4 There is one post of

.

1 el i n ad Deguty Educatnn Off;lcer in<e ach:. sessun.' The Princ 1pals |

.ou,~ .

are. txansferred to«..»,these above -mentiened posts and while

f o N transferxmg them, the re,Spo*ndent;s never take their
fomEEawl WTEV S Wil |

Gk

g:'_f—;,?@}é‘?}@j‘;;: ‘,lhe p ay sca‘l’ 'f'"’ﬂthe Bnnc:pal @5 well as 'f the

e e me ,hbq,\@_-f named -pe,stﬁ" 1sssame.iae.£s .,1-1'=Deﬁ50-1600 (p'nemiiseA)?
Gt I A M oL - S S S SRR AL TR TR . - .

an? w.e .£ 1.1,1986 the resvised\pay *scale is Rs 30&%100-3500.

s ar P;mcipals as well ,as thosaq c\fficers, \mo axe posted

A an.y of the abpve,,n:amed_ pests 4 in thes uirec'urate'

3 -

m L so g seri ofEmC“aﬁ:nf The‘reSpbc tivfre posting of the

ci N T
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applicants

CHowE ST the releVant “time en  these pests is given
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o © in the chart belew -

S1.Name of the Pest held Posf en transfer
= bh .gpplicant .. N

G, el
T AT s R

‘1. Sh.Krishan Kant' Principal Deputy Educatien Officer,
) o T . Televisien Branch by the
ngY S owhoa dviews ged W SRS ghdep dte 3.8 .1983

Loohd pFe Te e 20 Sh, 84S Rasteglk . “LectureT, " Deputy Education Officer in
‘ i . State 1984 |
S R . Institute .. ..
Lo Ly s Aelt et .‘f, Educatisn'”

) i s 3e;30 Bajjan, Singh.=-; r -, Priocdpalic.; Deputy Educatien Of ficer
R S R S M AN N U 1n 1978 . )

g oieinn ¢ F C A5 Mrs .Sude shs Mabta Prlncipal Be""u‘ty Educatioen Off icer, -
) , Duectorate of Educatien,

R . s . , Z.E%—III in 1984

i [P R

o : o e E L YT RS r oSy v
) . R TR | . N T o & eb iy L el ~
N 1"‘,5 | PEEE A A e N A S I ce sy s

L - 5. Riss Vimla 'Talwgr | Principal  Deputy. Educatnn Off icer,
grafyd. Lo owoet plu il v AU R E L “ sGUth ‘w.e.f. .1971

, - 6..5mt. H.K, Bagga. : Prlncipal -sField Adv'isor, -Science
‘: @ F ‘ :!.5’{:3 s ] i I T RS R A S A A -‘ . BraﬂCh in 1982.

Cnind eoT .o <SteBhanPal Singh PPEincipsl © 'Senier Science Ceunciller
o S 'in 1978 |
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L pas waed o The case- e £ithe: oplicants is thst initially every perssn
s [ zw +; 1is appoirtediias s Teacher in the Dirétterate of Educatien,
s @I ~ 5 D;e;mi; _.-Admini"str'a’t“—ii n‘:.f'i Afted thi‘prm. i%i.n, te achers be c» me

‘ OOV AR T Prmcipals A due “ceurse ~-f time. Tbe post mentioned abeve

(A

46" 3210 the: Directératé o £7Education Was v Be fi;n_ed u by way
. RN af *' _k:tr.éthéB .‘sff-’.\sa’ﬁy Prmc‘lp a thheSchool - The Gevernment
| ada et by ~the lettefx; ﬂtmzsf.suwm “snd by énother letter dt. 5. 9,199

(Amexdres 2 and, 3) granted for. the £LES 't time two stagnation

T e he
wor o .

R ST
PogiirL A

) ,[ ~ increments and a‘@tne____r,_,g.hi;g._g.‘gagpagggn;;,\jgncrementvt_. the
'Pri_.r.c ipals, teachers and Librarians vnfki‘ng in the educatisna

-_....6.. .
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@ - fhstitutiens. “The letter dt. 23.871984 is repreduced - '

belew sa' ¢ -

s/

. "SUBJECT : Grant ef stagn:ztien increments-sanctien regarding

“Sr IgmYdirected te say that twe s tagnatien increments-ene |
- with effect fren 5.9.82 and. the. ether from 5.9.83 were '
. granted te teachers. working.in scheels “iri varieus Unien
%errit'orié"s '(except Chandigarh) vide this Ministry's
letter No.F.5-233/82-U.T.I (Sch.6) dated 1l April 1983 an
.. 6 September, 1983, . The, Principals, VicesPrirm ipals, o
" Librarians and Lab .Assistants working in schools in - .
varieus UT§ had been representing since then that they sheul
. .alse_ be extended the.benefit - of twe stagnstien increments,
““allevwed to teachers, Their case has been under = .
~censideratien of the Gevernment ef India fer quite seme tim
v o aoie . It has. new, been.-decided.that. they may ‘alse  be allewed the
P T benef it of twe s tagnat ien increments as granted te teachers..
" Accerdingly, I am directed te cenvey the ‘sanctien of t -
o P;esj.de_g;,,t}o;‘,};hg;gl;ant‘io‘f tve s . tagnatis n increments~{ Y&
‘ with-effect frem 6.9.82 and the ethe r frem 5.9.82 to o
Principals, Vice-Princ ipals, .Librarians. and Lab.Ass istants
-ov swoTking ‘in“scheols "in” varisus Unien Territories (except . o
©nandigarh). . oo T ity ; .

Lo e mocet s . The e xpenditure involved “in“the’ implementatisn of tie se
. :.erders will be met eut eof the matching savings to be lecated

.- . " by the re spective U.Ts. frem within their ewn sanctiened - -
NN -j.'-',_f,'.-?ﬁl:i«'!';'j *‘, bwat? gr‘ént’h e o "' e S B - - o

pinThls issues with the concurrence of the Ministry of -
Finance vide ‘thelr U.0."Ne."3497/E-111/84, dated 13 fgpust.!

-

4. o Similarly anetherlstier dt. 5.9.1%84 sanctiored the grant .

et s ef sthird Stagnatien increment” (Anne xuree3) s

A T S D Y S *

N RS e-;repre“du‘éed_ bel‘W%-

: R I L T -

Ptk T e
R I

- %1 am directed -te Say that it has been decided te gamt
o _ another ftagnatien.increment .te: ‘Such’e fthe' te achers,
“ gncatincluding Princdp als, Vice-Prine ipals, Librarians, and -

~ - Lab -Assittants werking in scheels in varieus Unien T

. Territeries except Chandigarh s @S were.granted twe stagniien

%% increments egrlier, ene with effect from 5.9.82 and the - -

eother :-fregm 5.9.83 as per the erder centained: in this .

Ministry's letter of Jeven’ number dated llth:April, 1983 read

L with the letter dated 8th August, 1983 and letter dated :
~ 6th September, 1983 w.e.f, 5.9.84, i.e., the Teachers Day .®
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470, . The applicants have mad ® representatiens fer the same |
v _ bemefit, but they have net been granted and hence the

present asplicatiens have been filed.

64 The'rs sperdents ‘ce ﬁ’tefs-wa ‘the ‘*"g;pij" icat ens by

o flling the common reply m each of the above :ppllcatz.ons.

-::It has been averred that the polxcies 1aid down by the

. A‘

e e s i AT S e
e T T T . .

_;7’Un1on .f India are to be inplemnted by Delhi Admlnistratlon

) NP A ;-\_f,;and in the instructions of the Utnonjoff India dt. 23 8.1984,

;".",_l'it has been prov:.ded«-th.at the tead'ters (includ:mg Pnncipals/

S s E‘VVice-Princlpals) mrking lln the $°h'°15 are ehglbl’ for
D L. stagnation mcrements. Since the qap].icants u.ere not working

: , 35 Prlndpals at the _mlevant time, so\ the stagnatj,.n incmment

y
l
was not granted te them and as ’such their pay was bound to 1‘

IR ,:.E:.;‘a:?‘{-.-rbe fixed less than the 1:: junior counte:parts. The clar:.ficatlon
RN TS , A T o

was aISo seught bY tbe :eSpondents by the Mlnistry of Human

4

L ReSources Development, Department of Education, but the matter ;
E h been clanfied that the benefrt ofthe said stagnation
e mcrement can only be given to leachers, l.lbranans Lab.

A

"‘».-;,:‘;~,f;mt PlY t@ ther Citegeries 'i.e., analogous or J.nter..

ve8a0s’
. ool gep
i s




= {’{‘- .:zietc. The beneflt was restrlcted and ceuld only be given te .

:: the ‘benet 1piar'ies Who are cevered under the sa:_ld mstructuns‘
" “'issued by theGove rnmen t of India en 23.8.1984 and5.9,1984.
" Thus the reSponde fts havestatzdthztﬂxe 'qahlic ants have

Ut made et any csse for interferénce.

AR At I have he ard-the learned cpunsél f.»r b.th the part.ies
N art..ieng-.__tif'x?.ahdf?hava-.«;g'onfe :;t;hnugh, 'the-;rec'ord df'the c;sé . R ¢
. X . . ;/_‘.\“ f
aopears frem the: record placed in the fxle of Shri '
3 B.K. Bagga & Anrs ' Vs. Union of nma & Ors. (OA 688/87)
that the Minlstry of Human Resources and Development,

Department of Education 1ssued OM dt. 7.4 ].988 on the

subject of clanfication regardmg stagnat:.on of inc ’..lel'lt'

i

and the same is: repnduced below =
NP -1 am’ duec*bed te: refer t. your letter No 30-3(28)/
- aa-Coerd/11329 dated 25.3.88 -en the subject cited abow
. end te sagy that. clarificatien as furnished by this -
o 3 ear Ministry's: letter Ne'.F..5-233/82 <U.T.I. dated 29. 2.88
Co 0 will alse be q:plicable in the case of transfer frem :
equivalent pests. ‘Likewise these ho 1ding higher pe sts

e 1ricluding ‘the: pests«ef: Deputz Directors on ad-hoc basis 3
w111 also get the. bene'flt _

The Directorate of Education. therefore, by anether letter

R a.tm:mr

S ';d‘é. 13 4 .1.988 has 1ssued mstructions, vbich are as " :

r

' 00900. )
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*In continuatien of this Directerate letter
~ No.F.30-3(28)83/Ceerd/dated 17th March, 1988, it
o .. - _has been clarified by the Gevt. of India that the
LR en Awis wtelapificstien as¢ furnlshed by ‘the Ministry vide
: .+ their letter Ne .F.5- téaz/u.l‘ .I. dated 29 2,88 wil
- alse be appllcable in the case of transfer frem
“equivaléntpesti’ ‘Likewise these helding higher
ests including the pests ef Dy. Dira cgors en achec

Hte

_ asis w111 also get the benefit.
;. These instructians leave ne deubt that the stagnetian
. 9PLAES ta 1 ghvn sfter the clariication issund by
| the MiniéW of Human Besources abd Devélopu;euhl |
e ' $1% S re: 134101986 (Amexure Rl: te" the ei;uhte;;), th-e ma tter
- BTSN R 1?twa§:_ mcensxderedand thénstagnat—i.minc;eng nts were alse
BN |
o Exent Dol «i.méqgf‘. a"vhii:-léble"-itf “the f_"o-'”ff‘itr..‘é'rsv:wnking ‘on gnalsgeus post§
N a-a»n'd;%«-"intexjachairige ’a'ble'.f’.tio these:ef --_i"..e”a”‘bhers.' .The niattef,
; “=" ’L tﬁerefom, A cut short and if subsequently there is

‘a dec:Ls:.on onv g’ policy matter?by the Mlnistr‘, 1tself. |
then the applicants in the Ora.gmal Ppplicatlons J.f they |
were entitled to that beneflt cannot be denied. - The |

' i clarificatlon has peen g:.vbn by the M:.nistry witheut any :

i A >..\-w.< :~»

3__”_"‘p\1‘ kl‘etrospectlvely to the pzesent

' i'ppllcants, _whe have been agltating the matters. The

learned counsel for the reSpondents has alse conceded tho?’

L

’ e .lo-.'. [ 2




~ matter that the -sbeve .queted .clarificatien of April, '198§

: ;-'~-:;" bythe hﬁ=‘ﬁi§try;':e'f ‘Human-Reseurces and Develepment,
o [j&:_;:I}e-p";gFrbme rt .Af';gdquti.:n :.«gnd'-.~:the°' ‘erder issued by the

Director of Educatun alse apply te the present

. ‘ appllcants in all the gabeve Orlglnal Appllcatiens. But ‘
they can get the benefit only from the date o_f the

‘original issue ef the instructiens dt.23.8.1984.

8 In view of the a‘bo've discussien, the present

@pplicatiers are dispesed ef by -a commen judgementqir}”
: the"manner'-that the respendents will grant the
stagnation 1ncmmentsL1n purusance -4f the OM dt. 23 8.1984
_referred to sbove as well as the OM dt. 5.9. 1984 te -
the apphcarrts . All the aoplicants .shan be g;vi—,;_sﬁ_

the,. ‘s'am_e-benefit of'-theuperied they remained'posted.on

‘transfer -and warking en analegeus pests, inter-changeable

"'ta those of Principals and they shall be entltled te

-the‘.-arrears and 'refixation‘of pay on that accaunt in
the revised pay scale as recomﬁzended by the Fourth

: Pay Commissien and accepted by the Gwernment The

-qop‘;iicants shall alse be entitled to the révised pens‘iona‘

e

veell..,
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~penefits.cif the. same hasi® net 'been given te them.
In the-circumstancesy ;the ‘applicatiens are dispo sed

_of iwitheut any.erder &s: to theicest.
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J.P. SHARMA) | /1
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